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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

OA No. 306 of 2022 

Harbans Singh   vs.   State of Haryana and others 

Additional Affidavit on behalf of respondent No. 

9 i.e. M/s Saharanpur Mines and Management 

Services Pvt. Ltd.  

 

RESPECTFULLY SOWETH: 

1. That on the last date of hearing i.e. 05.05.2023, this Hon’ble 

Tribunal had directed respondent No. 9 to provide the details 

regarding the environmental clearance granted in favour of 

respondent No. 9 with regards to Mandewala and Jaidhar Mining 

Blocks.   

 

2. That in pursuance of the directions issued by this Hon’ble 

Tribunal, it is submitted as follows:  

Mandewala Mining Block: 
i) That respondent No. 7 i.e. State Environment Impact 

Assessment Authority Haryana had granted environmental 

clearance to respondent No. 9 regarding Mandewala 

Mining Block vide Letter No. SEIAA/HR/2016/500 dated 

27.06.2016 for a period of 5 years i.e. till 27.06.2021. The 

same is attached alongwith the Original Application vide 

Annexure A-5. 
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ii) That as per notification dated 18.01.2021 (Annexure R-9/7) 

issued by MoEF & CC, GOI, the validity of the 

environmental clearance was extended for a period of one 

year. In view thereof, the EC was valid till 27.06.2022.  

 
iii) That respondent No. 9 had submitted an application dated 

02.07.2021 with respondent No. 7 for the purpose of 

seeking extension of the environmental clearance. 

Respondent No. 7, after due consideration and 

deliberation, has extended the environmental clearance 

vide Letter bearing Memo No. SEIAA/HR/2023/23 dated 

17.01.2023. The extension has been granted till 18.06.2024 

and the same is subject to the final outcome of the Original 

Application No. 306 of 2022. Copy of EC extension Letter 

dated 17.01.2023, is attached herewith as Annexure R-
9/10. 

 
Jaidhar Mining Block: 
iv) That respondent No. 7 i.e. State Environment Impact 

Assessment Authority Haryana had granted environmental 

clearance to respondent No. 9 regarding Jaidhar Mining 

Block vide Letter No. SEIAA/HR/2016/1072 dated 

20.08.2018 for a period of 5 years i.e. till 20.08.2023. A 

copy of Environmental Clearance dated 20.08.2018 is 

attached herewith as Annexure R-9/11. 
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v) That as per notification dated 18.01.2021 (Annexure R-9/7), 

the validity of the environmental clearance was extended 

for a period of one year. 

 

vi) That it shall be imperative to state that the mining contract 

granted in favour of respondent No. 9 qua Jaidhar Mining 

Block is valid till 18.07.2024. In view of the notification dated 

18.01.2021 coupled with the duration of the mining contract, 

the environmental clearance dated 20.08.2018 is valid till 

18.07.2024.  

 

 

 

New Delhi  

Dated: 18.05.2023          Respondent No. 9 

 

                                                               Through Counsel 

                           

                                                         (M.F.KHAN & BIBHUTI KRISHNA) 

                            Advocate for Respondent No. 9 

                                          Chamber No. 422A, M.C. Setalvad Block, 

                                      Supreme Court of India, New Delhi -110001 

                +91 9818331923; 8130739289 

      lawyermfk@gmail.com 
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I

;Ei.TA T'Ii TN\/IItGNI]VIHIYT I]\,TI'ACT ASST'SSMT]NT AI]THOITITY,IfARYANA
[lav No. SS-SB, trrat'irif,* bh**anr Seetdi-_i, fANeUkULA.

i.ltr sIIA.A/I{t(iZot8l i A.lL

'I 
r'r

' ,.r^-
Datc.d:. .*.:'. -. 8-t B

fufls Sahtrraupur l,4ines lr4anagement Servicds irvt. Ltd,
Strop hlc. 12, Mukund l\,IarkJ, Janakpur Ctrowk,
Saharanpur- 247 I 21, IJttar pradesh

srrbiect: Environrnental Clearalrce lbr proposed sanrl Minor fi{ileral lVfi.es at
'l$idhar llloch /YNI{ I,-34 u".i an area of 25,60 ha. inl.ehsil-
Ctr hactrhrauli,Districtyum una Nagar.
'l-liis 

has reference to )'our application no, nil clatet130.07.2015 adclressecl to
N4 s lilliAA Ilaryana receivecl on 23.11.2015 and subsequent letter clatecl 31.05.2016,
I I 07 2016' 06'09 '2016, 25.07 .2018 ancl 07 .08.2018 seeking prior en'ironmental
clearatlce fbr the above pro.iect uncler the IllA Notificatiorr,2006. The proposal has been
appraised as per prescribecl procedure in the light of -provisions uncler the EIA
I'iotilicatiort ' 2006 on the basis of the mandatory clocrrments enclosed with the application
t'iz'' l;'otLrt- I ' Pre-f'easibilitv report, copy of approved Mining plan, EIA/I jMp on the basis
'r1 irPJ)r'( )\ !'(l 'l-()lt and the ackjitional claritrcations l.unrishecl in response to lhc
titrst:rvittititls ol'1I're State Iixpert Appraisal comnrittee (SEAC) constitutetl by N4oriF,
( iol Itrle tlreir Notification 21.08.2015, in its meetings held on 12.01.20t6,0g.07.2016
Irrrri () l,(18 l0 I 6

I)l rhe SEAC has examinecl the application and noted that the proposal is
sand lvlinor Mineral lr4ines at Jaidhar lllock /\.NR B-34 over arl area of 25.60 ha.
irl i'ehsil- clhhachhrauli,DistrictYamuna Nagar. The L,etter of Inte,t (LoI) 4aterl
)-t)'07 201'5' 'l'he lease has been granted for an area ctf 25.60 hahaving \rillage- Jair1har
Illock ''YNI{ ll-34"I'he project proponent on 23.11.2015 uproadecl online application
along *'itlt copv of approvecl Mining I'laB under oategory B-1, The valiclity of Mining
Sc'ltetrte i. lhe Mini,g plan is for 5 years. Noc from Forest l)epartment has beerr
.lr1ni,1"tf i'he lVli,es a,d Geology Department has grantetl lease fbr a periocl of 0g years.
Ilrr 5l r\(' irt its l2'5rr' 11ss1ing held on I2.01.2016 approvecl the T.oI{ fbr EIA stutry.
Ilre publir: hearing rvas helcl on 09.04.2016.

lJ r:cl ilqails. qI rtreIlq.k$:

i r"l g-i--
t-,ri,,tion ot'f .l.Ct 

:
JaiA[AiBlock /\a],IR B-34 i, Tbhsit Cl,h.;[t,,"l,li]

t'i.-j".t Oet"ilr KTts.a No,

.laidhar Illock /yNR B-34

_Qr_s_{4_cl!amun a Na gar

t_
l . ( atcg( u) /[re,,t ii..,. 1i,r s.rG,f uf e.1,
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)

ilt,Ti2:6nyI j{,:i,il:IT{,|y/itt,'h,i,3i/l,ii\|.,
4 I 3,5,6,7,9,9,1 0,1 3,I 4,I 5,7 6,17,3 I I I 1,2,3,(t,7 / 1,7 12,
B,g, I 0, 1 7,721 1,12/2,13 I 1,13 /2,1 4l l,l 4 12,1 5
1 6 I 1,1 6 I 2,17,1 B,l 9,20,2 1,22,23,24,2 5 I 1,2 5 I 2,43 I I 2,
3,4,411,412,5,6,
3 0 / / I l, lL),20t I 1,20 / 2,2 1,22,23,4 4 / / 1,2,j

I' t_.rd ! 91 r_g I _qgp qqily_
l'r'iiiccI Clo:;1

1{9-,-0!qilA-QQl_T:ip{!w_Q_I__lg_,r4ll,
9 crores

iaioE-'ii

years is (a
4,60,000 I'PA. The ultimate clepth of' Mining rvil
be 9 meter. 'fhe alivation range of rline site is 2lJ

I.
anrsl to 283 amsl.

Latitude
30013,42"N
30013'50"N

-3iitlirl6,N----

to"tlA4rN-"-

Macrhinery reqr.rired

'I'lte Aulhority 1, 1,r 116'r'npeting held on 16.08.201g decicled to agree rvitlr
tlle rectttttttrendations o1' SBAC to accorcl Environment Clearance to this pro.iect alier
sLri'rrrissi.n o1'satisI-actory reply by inrposi,g the followirg couditions.

.\ " Eilig: r'tE_q oN.qlIKr-NS;

l1l T'ltis Etlviroutttellt clearanoe is granted for the proposed procluction for the five
.r'ears r@ 4,60.000 fl'}A. l'he ultirnate clepth of Mining will be 9 meter. ,l1e

alivation range o1'mine site is 2,82 amsl to 2t33 amsl. The corner Coordinates o{.
tlre leased area are:

,l

5

(r.

-t.

B.

Jaidhar Illoc
/YNII 8.34

I {r"

t.

-lr-*Eirra" --l
'--F-- -'- -- ----l177"24',30"F, i- l-it :.+,irs;ir--l
---t--------_,____l

I7Jo24',06"[:, I.--+____ _____-____... II aa6^ ).-/\ -,,-- I

Isl r:rt_tlaul_iea_f_ryqEqiallu rq_qi.ll _ II Yr. I 1000 Trees I;;------- -t--_=--__-_ _- - _,* l

l! Yr. I 1000 Trees Irii'vir __ 
lr0oorE; --- - l

iv-\,;.--------Tlooori"**- - -_ 
i

rxt-- _ *_-Lpse-lr:s_:__*__ _""_]
|r1 91 

v.ato{ JC I} Ti p ers/Tru cks, w;i;T; k;; i,is;
-Y_"t:_,_.] 

g!G_gg! 3r$-!!aintan i an c e Van

\\ rrtt'r' l(utlrrirerr:crrt & Sour.r:e

i i,,'ii'ixrnrujiii ffi ;dheniitdn
I Jrr tlg.ct

i :r- !..

1 
t SI( Aclirares tiirclgel

,t ..----'['rotlrrctiort

I

l

l

l' a'.;iii..,: i-\,;iaifi iA ;r rl,;l
ilt eii

30" l3'50,,N
iotii;i?J'N

16,25 Lakh

l-ilrak_---_ -
I iliiihil-:i]r,
j i'r'ur rr-.1+

I

Lllock

77024'30"l,j
77"24'42.5"L].

Latitutle
30" l3'42 "N

?notlrlr/tI\I
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t2l

lrl

3

'[itr:1;roiecl ptoponetlt sltall carry oul miniug activity strictly as per the approverl

I\,1irring l'lan.

[rnvit'titturental Clearance is subject to obtaining clearance, uncler the Willlife
1l)roti:ction) Act, 1972 t\'om the National Board of wildlife, as applicable to the

pt'oier-:t.

l'1o lrlirting activities rvill be allorvecl in {brest area, il'any, ftrr lvhich the Irorerst
(llr:arance is not at,ailable,

I'lrt: l't'tr.icQt proponent shall obtain corlsent to Operate from the State pollution

r:ontrol Iloard, llatyana and efI'ectively implernent all the conditions stipulate4

tlrere in,

I'roiect Proponent shall appoint an Occupational Health specialist fbr Regular ancl

l)erio<lical rledical examiltation of the rvorkers engagecl in the project an6 recgrcls
rurai,tainecl; also, occupational health check-ups for workers having sorne
iilitrterrts like fl[). diatretes, habitrral srnolrers, etc. shall lre undertaken once in six
tttot'ttlts arld lleccssary renteclial/preventive nleasures taken accorclingly.
Il'tlcottltrieltdatiotts of National Institute fbr labour for ensuring goocl occupational
t:11vir.rr'ueut rbr rnine rvorkers rvoultl also be aclopted.

I)rcr.f ect Proponent shall appoint a Monitoring Clonrmittee to uronitor the
rcPlcttisltttlettt sttttiy. traffic managemerlt, levels of production, ILiver Rank erosiorr
arrtl rnnintenance o1'Iload etc.
'llte nttmber of trips of the trucks shall not exceed the estimated quantity (r) 6l
I-rips/tlav (25 1-onirrip)' 'rransport of minerals shall be clone either by 6edicated
t'oatl or it shotrld be ensured that the trucks/durnpers carrying the mineral should
rrot be allorved to pass thought the viilages.

[)r'.iect I)r.porre,t shall ensur.e that the road may not be damagecl du,
lrrr)sport.rion of lhe mineral; and transport of minerals will be as p,:, . ,
t irritlclirrcs vritrr l'especr to coruplyi,g with traffic cougestion a,rl crensit;,.
Iixcavation will be carried out up tl u.n"i.urn deptrr of 3 nreters fi,m si,i, ;e of
lnineral deposit ancl not less than one meter from the water level of rr Itiver
chanuel whichever is reached earlier.

I'lte pollution due to transportation loacl on the environment rvill b,. rtctively
controlled &. rvater sprinkling rvill also be clone regularly. Vehicl,:;_.- .vi1h pt1c1l
,ttli'rvill be allorved to plv. The tnineral transportation shall be carried r:utthrouglr
uovere(l trucks only and the vehicles carrying the mineral shall nq; oe overloaded,
t'r'oject should obtain 'pllc' cerlificate lbr all the vehicle,"r .i.,r eu(Jr.rize<l
pol Itrtion testing centre.

v/ashing olalltransport vehicres sh.uld be crone i,side the *iriing i*ise.

I 
.11

t5l

t6l

l'7 I

l8l

let

I l0l

lr I I

I I2I
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4

ll3J lrertrtartetrt pillars has to be constructed to demarcate width of extractir.rn of 
^.orvtletl'irtg 250/o ctf Itiyer rviclth lrorn the bank rvith depth of 1.5rn belorv the groundiind 1,2 rn above the grouncl to obsenze its stability.

ll4l I'Lere shall he pla,ning, clevelq:ing and imprernenting facirity of rainrvarer
Itart'es;ting llleasures on long term basis in consultation rvith Regional l)irector,(lc111to' Grottndrvaler Iloarcl a,d irnplementatio, of consenation measure.s toatlSlrlt)l,t gr'ttrtd water resottrces in lhe area in consultatio, with central cir.undV./ater.iloard.

Il5l I'he Pro'iect Pr.ponent shall also take au precautionary measures during miningolleratiotl lbr conservation ancl pr.tection of encrangerecr flora/faurra, if a,y,sll0tte(l in the stutiy area.

I | 6j ltrlai, harrrage r.ad i. the rnine should be
splinklers anci other roads should be regularly
u,itli sprinklers.

provided rvith perntanollt water
wetted with water tankers fitted

llll l:)ro'isio. shall be made fbr the liousing of construction labour rvithin the site u,ithall ttecessat'v infiastructure ancl facilities such as fhel for c,ooking, rnobile toilets,trtctbile Ij'I'I" safb clrinking water, mcclical health care, crdche etc. -rhe housi,g maybc irt (lte lirrrtt of tetllporary stnrctrrres to be rer,overr after the compreticl. of tlre
1r1, ,jt,t.l.

rltJr ]rJo lri'er sancr mining sha, be arorvecl i. r.ainy season.
tl9l 'Ihe project proponent shall subrnit aruual replenishrnent report certiflecl by anattthorizecl a€'ency' In case the replenishment is lower tha, the approvecr rate ofpt'oclttctio,' then the mining aativity/procluction le,els shall be clecreased/ stoppecrirt'cording11, tiII the replenishnrent is cornpletecl.
l'l()l Jrr ltivcr l)''Ll plain ntining a bufrer of 3 meter to be reft fi..rn the River ba.k fbrrnlltrng"

l'l'lr rrrc p*iect proponent shalr ensure trrat no naturar wat
rre o'structed true to any r,ining 

"r");, 

rratrrral water course/water body shall

l))l 'l''he dtrrnping site selectecl ancl proposecr shalr be usecr for oB dump at rhedcsigntrted site rvithi, the lease area as per the approved rnine plan. In no case thecx,erburclen shoulcl be dumpecl outsirJe the lease area.
l23l (iarlancl clrains shall be constmcted to prevent the flow of trre rvater in the rJur:rps.l24l Green belt shoulcl be clevelopecl as per the proposed prantati,, as given i, theproposar. prantation shourcr be ca*ied out in phased manner. .fhe 

green trertshottlcl be cle'elopecl in the safety zone arouncl the rnining lease by planting therlirri\'(" species around lease boundarl, ancl haul roacrs , bacrcfillecr a,cl recrairnerritt'()trn(l water body, roarj etc. in consultation i.vith the local DFO/Agriculture
I )eparlruent.
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Ii.i:lrular tvater sprinkling shall be can'iecl ottt in critical areas prone to air polltrtion

iind h*.iing high levels of SP\4 and RPIr4 such as haul road, loading and urrloading

polnr apC rransfer points. it shall be ensured that the Ambient Air Quality

I:'arrlillrlers contbnn to tlte norms prescribed by the CPCB.

ii,;;1iil1r nionitoring of ground water level and quality shall be caried out itt atld

.ir.t)urr(l rhe ntirre lease. The monitoring shall be carried out four times in a year-pre

lrroi)r ,\)rr (April-May), tnonsoon (August), post monsoorr (November); rvinter'

l.larrrary) ancl the data thus collected may bo sent regularly to MOEF l{egional

Office, Chandigarh and Regional Director CCWB.

. 
I )at6 on ambient air quality ancl stack emissions shall be sublnitterJ to llaryatta

irgllgtiou Control []oard ollce in six months carriecl otlt by

M( )l1F/NABL/CPCll/Government approved lab.

Ve[icular emissions shall be kept under control and regu]arly tnonitorecl.

lvleasures shall be talien for maintenanoe of vehicles used in mining operatiotts and

in transportation of mineral. The vehicles shall be covered with a tarpattlin and

shall not be overloadecl. The project proponent shall ensure that the vehicle ntust

hirve 1:olIutiou untler coutr<ll certificate.
'tr'he pro.ject proponent shall take all precautionary measures during mittittg

()l)erations lirr ctlrrservation and protectiolt of endanget'ecl fhttrta, i1'an1', spotted irl

ther stud1, area. A plan fbr coltscrvation shall be drarvn and appro",ed by thc State

Wildlile Deparlment. Necessary allocation of funtls for irnplernentation of the

consen,ation plan shall be made and the funds so allocated shall be included in the

pro.ject oost. Ail tire safeguard rneasures brought out in the ivildlife conseryatiott

plan so prepared specific to the project site shall be eff'eotively irnplentented. A

L,opy of action plan rnay be subrnittecl to the HSPCB and MOEF, Regicxral Office,

Chandigarh rvithin 3 months.

As envisaged, the Project Proponent shall invest at least an arnount of Rs. 24,25

lakh a:i cost for implementing various enviroumental protection llleastlres

inclutling recurring expenses per year,

:\ sunr ol Rs, 16.25 lakh shall be earmarl<ed by the Project proponent fbr

investment as CSR on socio economic up-liftment activities of the area

parlicularll, in the area of habitat, health or education, training programme of'rural

wolnen & man provide the kit for employment generation, The proposal should

contain provision for rnonthly medical camps, distributions of medicines and

in-iprovernent in educational fhcilities in the nearby schools. Details of such

activitl, along rvith time bouncl action plan be submitted to FISPCB/SEIAA

I'{uryana lrefore the stsrt of operation,

Brrdgetary provision of Rs. 15.00 lakh per year eannarked for the labours working

;,. r].^ iri-- f^- oll ,"o^oooqr<r ilfractnrntrrre facilifies qrrclt ns health facilitv-

irl t)-" I

[28I

l2trl

[30I

13nl

13)l
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6

silrtililtion lltcility, fi.rel for cooking, along with safb drinking water, rnetlical calrlps

irrtcl toilets lirr n,oiren, crdche fbr infhnts should be made and srrbrnitterl to llSI)CIj

al llte tirrle ol CT'L]/CT0/St'llAA l-laryana. The housing lacilities shoukl b,;

provicied lbr mining labours,

l.!-U A Iinal l\{ine Closure Plan along rvith details of corpus funcl shall be subrniued 1o

tlte SIIAA rvell within the stipulated period as prescribed in the rninor nrineral

concessiorl rules 2012.

l'1'll I'he pro.feot proponent shall ensure that the EC letter as rvell as the status ol'

cotnpliattcrtr of I:C conditions and the monitoring clata are placecl on cor.npa11,,s

t,ebsite and clisplayed at the project site,

l35l The pro.iect propc)nent shall ensure that loacling in'I'rucks do not exceed the nonns

ii.xr.d br,, thi: 1'ransport Departrnent as per relevant rules.

[36] 'l'116 project proponent shall ensure approach roacls are widenerl ancl strengthenerl

as per retluirenretrts fixed lry PWD and district administration trefclre the start ol'
tlrc rt trrk,

I37l l lre proJect propotrent shall ensure supply of clrinking rvater thrgugh ItO.
l3ttl No Ittirting rl'txtld be penlissible in river bed up to a clistance o1'fi'e lirrres of'l5c

s;ratt o1'a bridge oll tlll-stream side anil ten times the span of such bridge 61 rloyrr
rlffalll side. strttiecl lo a tttittirttunr ol 2.50 rneters on the up-slrearn side arrrl 500

])lelel's ou the dotvn-strearu side.

iJvl 'Jhcre shall be ntaintained att un-ttrinecl block of 50 meters rvidth afier every b6ck
o1- 1000 Ineters over rvhioh ntining is undertaken or at such distance as rnari lle
rlirected [ry' the Director or any olTicer a*thorizecr by hirn,

i{01 lt4ining shall be rcstricted rvithin the central 3l4th widthof the river/rivulet.

l4lI No rnining shall be pennissible in an area up to a r.liclth of 500 meters ft.onr t1i
active edges of embankments in case of river Yamuna, 250 nieters iu ca:re .11'

'l-attgri, Markanda and Cihaggar and 100 rneters on either sicle of'all otlrer
ri vers/rivuiets;

l42l Attl'other conrJition(s) as lrlay be requirecl by the Irigation l)epartnir:pr rrl the
statr: fl'onl tirne to time for river-Lred rnining in consultation rvith tl,e lVirii:s &.

Lieolog)' I)epartmetit may be rnacle applicable to the mining operations irr rive'
tred.

Li-Ijs qlrAl.eQNDrlua xs:
lil (loncealirtg factual clata or subrnission of false/fabricatecl clata antl failrrre tcr

conrply u'ith any of the conditions mentioned above may resrrlq in rvitliclravi,al ol'
this clearatlce and attract action under the provisir:ns of the Envircnntclt
(Protection) Act, I 9g6.

liil An.1' cltanqe in rnining technology/scope of working shall not be macle vorithoul

12
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7

liiil An1,, l:itilir;r' iIl the <;aletlrJar plan inclttcling exctrvation, quantuill of rllineral aud

wai,te,ri_ll not be nrade.

Iivl ri;-1!r'ro tnonitoring 01'ambient air qualiry shall be caffied out for pN416, pl{2 
5,

,,z illltl NOx monitoring' Locittion of the stations (minimunr 6) shall be deciderl
'iliiLi(l r'Ii llte ttteteorological <lata, topographical features ancl enrzironfilelltall)r (rnd

et ,krliicalll' sensitive targets and fiequency of monitoring shall be rjecicli:rl irr
ftirtsttltati0n rvith the }laryana state Pollution control Board (I{spcli}). Iiix
tittorttlrll' reltorts ol the clata s<i collectetJ shall be regularly subnritted to the
l ilir'](]l/('I'('r'] incrucring ilre MOI-rF, Itegionar off.ice, crrandigarrr.

i''j l't:ts'rtltlel r'r'tll'kittg irt ihtsty areas shall wear protective respiratory clevices t6:1,
slrall also be providetl u'ith acleclurlte training and inlormation on sa1.ety antl health
asllea,ts.

It'il ()ccupatiorral health surveillance prograrn of the rvorkers shall be undertaken
perlodicalll' to observe any contractions due to exposure to dust and take
corr.ectirre tneasures, if neecled.

ft'iif I'lrc lirrrds earnrarkecl ftrr environnrental protection lneasures shall be kept in
'i''-l)iil'i1le ilccol'lllI attcl shatl not [re clirzerted Ior other purpose. year wise
(rril)on(liltrre shall be reporlerl to the l{SPcB and the Regional office of MoliF
.r).irrc(l rrt (,handigarh.

It'iiil 'lre llrofect llroprxtent shall also suburit six rnonthly reports orr the status.l
e otnpliance of the stipulated EC conttitions including results of monit.recl rlata(both in hard copies as rvell as by e-rnail) to tlre northenr llegicinal office of.
I\{,-,filr. the respective ofrice oi'cpcii,I{spc}r anrr SITIAA Haryarra.

lirl 'l'ite above c,ttclitiotts will be enfbrceil, irrter alia, under the provisio, of the water.
(Prevetttion ct corttrol of Pollutior) Act, 1974 theAir (preveution & c.,tr.ol ol.I',lltrtiotr) Ac't, 1981, the Bnvironmerrt (Protection) Act, l9tt6 an<l lhe public
['ial.,ility Iusttrance Act l99t (all amendect till date) ancl rules made hereu,der and
als, any otlter orders passed bv thetlonb'le supreme court oI'Ind ia/ltigltcourt oI.
Ilarvana and other Court of law relating to the sub.iect matter.

lrl -lhe 
I'ro.iect proponent should infofln the public that the project has been aeccx.clecl

l:n'irontnertt clearance by the sllIAA and copies of the clearance lefter ar;,
avaiiable with the l{aryana state Pollution control Boarcl & SEIAA. l}is shorrirJ
tre ;1qlvsfilttd wittrin 7 days frorn the date of issue of the clearance letter at lerst irlu'o ltlcal llewspapers that are rvidell, Circulated in the region ancl tle copy il1" tlie
sattrc sltoulcl be lbr'arcled to sEIAA llarya,a. A copy of E,virorrrn.ent i:learanci,.
ctrtttlitions shall also be put on pro.ject proponent,s rveb site for y:tiltliaalvareness.

lril all the utlter statutory clearances such as the approvals for storage or,tliesel tir.rrnrtrc chief'contrortrer of Lixplosiv"i, 
It:_g:u"ri*Lri, civir Avia,tio' i-iepartmeinr,I-trrest conserv'ation Act, l9ll0 ani wildlife (protection) Act, 1g72 etc.shall lro
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,blai,ecl' as Inav be applicatrlc, by Pro.iect proponent 1i.o,r the competent authorit\itrelbre the start otrninlng qr*ti,in.
lxilif I'hat the grant of this llci is issued from the environmentar angre onry, a,a croes,'t absor'e rhe pro.je.t propon"ni frorn the ;;;';;;,;;;ry obrigations prescribeciltu,rJcr an1' orher laii, ,i .,it;;i;;r'instr,,,n.r; l;"il,,...The sore ancr conrpre,reresponsibilit)" to colllpty rvittr the conclitions raiJ a"i* i, ail otrrer laws for *relirnc .eing in rorce, il,r i;iid;;. rno,,r,rv)u;,rfii;, proponent. A,y appearag'nit:st tltis en'ironnrental .l;;;";;; srrail lie ,"iti, iir.'r.rutionar cir.een rrit ruiar, *

[:i::':.*#,,|l,,i;,,ti;,,f "rlo ,roi, as prescribed uncrer sectic,n l6 of Nationat

Nr.iiif I'he rnellrodology ol. rnining shallNaji./llon,blc, sulrreme..rrrr ri,n,-,,*..r.11,:ll, 
as per orclers passed lry I_Ion,bleNti i'll lon'blc, Sirpreme Court fiorn ,irr* ,n'lt#".

l rivJ

Ix'if Distance .f mining to be maintairrecl fiorn pucca I-Iydrayric Structure/Bridges sha,r,e as per app.o,e,r-'mi"irs fi;6;j;.jl;;; ffi;;iI,ioEF & cc/court (irders.,-",,, 
3iIfilT,,il,,,l:1,:,il,i"l];o in,re river wilr rre actuar reprenishrnent or mining

lxt'iiiI An1' 31t't rl'ltich has been banned by ar*, authority *,iil be out of bounct of rnining.lriril 
,i[,,[.];:..,,|]i,.]il'"" shoulcl set the probabre reprenishnrent checkecr rr.orn the

lrrl I'lre prof ect proponent should intirr
rrtltlr.,rs ,,t.,.,j,r,,rr,,rrir.ati<_r,. rate to the Authority rvell before shifting their

I
'l

Chairrnan,
State Level Errvirolrnrent fnruact

As s ess r rr e, t A u t[ o ri ry, [Ir ry ;;;;, p;i,. i,'Ur, r.

l:rrdsr. Nri. SEIAA /I.t[./z}lgt IOT 2- Dated:. .... 29....8;:.!, l'E
,4. t:ol;.y of the atrove is fbrwarcled to the following:l, -l'lrc 

Additional Director 1ta O$ision), MoEF&CC, Gol, Inclra paryavaranIlhavan, Z,or bagh Roacl_Irlerv Delhi.
I

li[;:'::],::.:^Tnistry 
of Environment, Forests & climate change, ciovt

;:j::l]:,,:l':',:: 'o-'-:, 
sector 3 r-A, Dakshin Marg, chandigarrr

llte I'l'sltall ttot <listtrrb/clamage the position of stucrs in river bed ancr arso nclt t,(lir')age r'e'iver barrr<s a,d ,,",i";i;8;;;" th".ir". becr in any rnanner.

,lili;r,t:lJli;ch 
have beett banned bv any auth.ritylcourrs srrau nor be usetr rbr

il" ;::::,::: j]:" :1""srare 
pouuriou cont-r ;" ' 

;- ;;,,I#-o, ru,I'he Director General, I\4ines & Geolr:gy Departme .ryana, Chandigarh

^,, "., 
;l:i"-i,,T,l ff:lir:H*:: I:ffi 1,,,,.

il .
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